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C.A. 167/2004

15.12.04 Heard counsel for the parties.
Hearing concluded. Judgment delivered
in open Court, kept in separate sheets.

The application is dismissed in
terms of the order, N with costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATT BENCH.
inginal Application No. 167 of 2004,

Date of Order : This the 15th Day of Décember, 2004,

THE HON'BLE SHRI JUSTICE R. K. BATTA, VICE CHATRMAN.

Sri Narayan Singh,
S/o late Bhola $Singh,

HCC(Goods), New Guwahati Goods Office,
N.F.Railway, Quarter No.DS-329F at Bamunimaidam, , :
Guwahati-21. : .+. Applicant
By Sr.Advocate Shri G.K.Bhattacharyya. - .

- Versus - .

l. Union of India,
represented by the General Manager,
N.F.Railway, Maligaon,
Guwahati-11.

2. Chief mmercial .Manager
N.F.Rag?way, Mallgaon? !

Guwahati—ll,

3. The Chief Personnel Officer
N.F.Railway, Maligaon, —cor’

Guwahati-11.

4. The Divjisional Rajlway Manager
N.F.RaX way, Lumging Blv?s? n,’
Lumding.

5. The Diyisional Commercial Manager,

N.F.Railway, Maligaon, :
Guwahati-11,. ‘ .« .Respondents

By Shri S.Sengupta,Railway -standing counsel.

ORDER (ORAL)

R.K.BATTA,J.(V.C)

The .applicant challenged his transfer .order' dated
16.1.2004. The case of the applicant is that he has been
stationed at N.F.Railway, Godown Goods Office at Néw‘Guwahati
for two decades as é rewarérfor sincere and dedication and he 1is
presently holding the post of Head Commercial Clerk (Goods). He
was transferred f;om New Guwahati Goods office to Karimganj vide
impugned order dated 16.1.04. According to the applicant he is
due to retire‘on 30.6.2005 and as per circular of periodical
transfer of;éigjr.he has to be' excluded from the purview of
periodical transfer. He also alleged that while making transfer
seniority rules are not followed and despite there being juniors

in the grade he has been transferred.

f

2. The respondents in their reply have denied the contention

: . 4 . .
of the applicant regarding sincere and dedicated servirg being

the reasons for keeping him at Guwahati for two decades. The

. B S



respondents have further stated that the conduct of the
applicant is under investigation and a vigilance case is against
him as also four other staff members, one of whom namely Sankar
Kanti Biswas has already been retired from 30.4.2004, The
transfer application is opposed by the respondents.

3. _Heard Sri G.K.Bhattacharyya, learned Advocate for thé
applicant and Sri S.Sengupta, learned Railway standing counsel
for the respondents. Learned Advocate for the applicant
submitted thatlthe enquiry has already been cohpleted and in
view of the fact that the applicant is due to retire on 20.6.05
he should not have been transferred in view of the guidelines
on.periodical transfer. Learned counsel for the respondents has
submitted before me that éven though the applicant was
transferred about 11 months ago yet he has not joined the
station of transfer. It may be pointed out that for some timé
there has been an order of this Tribunal in Review Application
No.15/2004 dated 10.11.04 that the applicant shall not be
relieved till the ﬂext date.

4, The Apex Court in State of U.P. and Ors. vs. Gobardhan

Lal, 2004(3) SLJ 244 has laid down ;

"Tt is too late in the day for any Government
Servant to contend that oncé appointed or posted

in a particular place or position, he should
continue in such place or position as long as he
desires. The transfer of an employee is not only
an incident inherent in the terms of appointment
but also implicit as an essential condition of
-service in the absence of any specific indication
to the contra, in the law governing or conditions
of service. Unless the order of transfer is shown
to be an outcome of a mala fide exercise of power
or violative of any statutory provision (an act
or Rule) or passed by an authority not competent
to do so, an order of transfer cannot lightly be
interefered with as a matter of course or routine
for any or every type of grievance sought to be
made. Even administrative guidelines for
regulating transfers or containing transfer
policies at best may afford an opportunity to the
officer or servant concerned to approach their
higher authorities for redress but cannot have
the consequence of depriving or denying the
Competent Authority to transfer a particular
officer/servant to any place in public interest
and as is found necessitated by exigencies of
~service as long as the official status is not
affected adversely and there is no infaction of
any career prospects such as seniority, scale of

C;l—v"/



pay and secured emoluments. This Court has often
reiterated that the order of transfer made even
in transgression of administrative guidelines
cannot also be interefered with, as they do not
confer any legally enforceable rights, unless, as
noticed supra, shown to be vitiated by mala fides
or is made in violation of any statutory
provision. ‘

A challenge to an order of transfer should
normally be eschewed and should not be

countenanced by the Courts or Tribunals as though
they are Appellate Authorities over such orders,
which could assess the niceties of the
administrative needs and requirements of the
situation concerned. This is for the reason that
Court or Tribunals cannot substitute their own
decisions in the matter of transfer for that of
Competent Authorities of the ¢&tate and even
allegations of mala fides when made must be such
as to inspire confidence in the Court or are
based on concrete materials and ought not to be
entertained on the mere making of it or on
consideration borne out of <conjectures or
surmises and except for strong and convincing
reasons, no interference could ordinarily be made
with an order of transfer."”

5. In the case before me no mala fidesas such have been

alleged by the applicant. Admittedly the applicant is

stationed at N.F.Railway Goods Office at New Guwahati for two
decades. The record shows that during surprise check conducted
at Goods,officé/NGC by Vigilance some serious irregularities
were defected and some of the staff members including the
applicant were transferred and enquiry was started against the
applicant and it is in view of this set of facts that the
applicant was transferred from New Guwahati to another station
since it was found by the respondents that it was not
conducive to keep the applicant at the same station in view of
the vigilance proceedings.

6. The main contention’ of 1learned counsel for the
applicant is that the applicant is due to retire on 30.6.05
and in view of circular on periodical transfer he should not
have been transferred within two years of the date of
retirement and that only six months are now left. First of all
I must say that it is not a case of periodical transfer and as

£
%ggh the said circular may not apply to the applicant. Fven if

the circular appliesi it provides that the employee due to

retire within a period of 2 years should normallykéquuded

@ .
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from periodical transfer. Thus, though this is the ‘normal
rule, yet it does not totally bar transfers on other
justifiable reasons. The continuation of the applicant at the
station was not found to be conducive by the respondents, ¢n
as much as .certain serious irregularities were detected in
respect of which an enquiry was conducted which is said to be
Ceomd—ip & lasrwed Adv v @Pfticand-, bui-
completeL which fact is disputed by learned counsel for the

respondents. Be that as it may, there is neither any mala fide

+in the transfer nor any‘violation of statutory rules. Tn the

circumstances’the order of transfer of the applicant by the
respohdents cannot be faulted with and the decision taken by
the respondents in the facts and circumstances cannot ‘he
substitufed by this Tribunal.

In view of the above,I do not find any merit in this
application and the"applicationi is hereby dismissed with

costs.

“
( R.K.BATTA )
VICE CHAIRMAN
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(An application under Section 19 of the Administrative Tribunal Act, 1985)

IN THE CENTRAL ADMINISTRATIVE
TRIBUNAL : GUWAHATI BENCH :
GUWAHATI

0. A. No. [é ?’ of 2004

~Sri Narayan Si;fa,

HCC (Goods), New Guwahati Goods Office,

]
i

1)

2)
3
4) |
5)

N.FRailway, Rly.
Guwahati-21.

DS -3 2e ..
Qr. 3 ?Fat Bamunimaidan,

Applicant.

Vs.

Union of India — Representing by the General Manager, N.F.Railway, Maligaon,
Guwahati-781 011.

Chief Commercial Manager, N.F.Railway, Maligaon, Guwahati-781 011.

The Chief Personnel Officer, N.F.Railway, Maligaon, Guwahati-781 011.

:'The Divisional Railway Manager, N.F.Railway, Lumding.

The Divisional Commercial Managey N.F Railway, Guwahati-11.

Respondents.

DETAILS OF APPLICATION :

Particulars of the Orders against which the application is made :
The impugned Order of the Divisional Railway Manager (P), N.F.Railway, Lumding
vide Office Order No. E/39-20(C)(T) Pt-1 Dt. 16-01-2004 transferring the Applicant.

Copy of the Order is submitted as Annexure — A.

JURISDICTION :

‘The Applicant declares that the subject matter of the Application is within the

jurisdiction of this Hon’ble Tribunal under Section 19 of the Administrative Tribunal

Act, 1985.

Contd......P/2 — Li_mitation.
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3. LLIMITATION:

The Applicant submits that the Application has been filed within the limitation period
prescribed under Section 21 of the Administrative Tribunal Act 1985.

4. FACTS OF THE CASE :

4.1  That the Applicant is the citizen of India and is, therefore, entitled to the rights and
privileges guaranteed to the citizens of India under the Constitution.

42  ‘That the Applicant has been serving the N.F Railway Administration with most sincerity

+and dedication all through his service-life and as a reward of which he has been stationed,

at N F.Railway’s i
- pat >t

holdmg the post of Head Geaching Clerk (Goods) in Scale Rs. 5000-8G00/- in the same

office.

43 “That abruptly the Applicant was served with an order of transfer from the said New
(\ ‘Guwahatit Goods Office to Kanmﬂang,. by the Divisional Railway Manager (P),

S~

N.F.Railway, Lumding vide his Office Order No. E/39-20(CYT) Pt-Il dated 16-01-2004.

‘Copy of the above order is submitted as ANNEXURE - A.

44  That the impugned order of transfer was issued to the Applicant when he was counting
‘the days of his retirement which falls on 30-06-2005.

45 | That immediately on receipt of the said transfer order the Applicant submitted a
-tepresentation to the DRM/Lumding, the concerned competent authority for issuance and
cancellation of such orders, requesting him to cancel the said order of transfer so as to
arrest the plethora of problems to be faced by the Applicant for such transfer just at the
fag end of his service-life.

The copies of the representations dt. 2-2-2004 and 16-5-2004 are annexed as
ANNEXURES-B & F.

4.6 - That while submitting the aforesaid representation the Applicant categorically
highlighted the instructions communicated by the Railway Board vide their Circular No.
/:E(NG) 61/TR2/16 dt. 21-8-61 that “An employee due to retire within a period of 2 years
sl:gl_xld be normally excluded from the preview of orders regarding periodical transfers.”

‘Copy of the Rly. Board’s above Circular is annexed as ANNEXURE - C.

Contd.....P/3 —That, as.........

RorF 0 Y
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4.10

4.11

131

That, as ill-luck would have it, my above representation was not at all put up to the DRM
and turned down by DCM as reflected in the letter issued by the office of the Divisional
Railway Manager (P)/Lumding vide their No. ES/136/N(T) Dt. 19-4-2004.

Copy of the above letter is annexed as ANNEXURE - D.
That against the decision of DCM (Divisional Commercial Manager) as communicated in

the letter mentioned at Para 4.7 above the Applicant made an appeal to the DRM,
(Divisional Railway Manager), N.F Railway, Lumding, dated 29-04-2004 detailing the

-all aspects for cancellation of transfer order of the Applicant.

Copy of the said Appeal is annexed as ANNEXURE - E.

That the office of the Divisional Railway Manager, N.F. Railway, Lumding, vide their
letter No. ES/136-N(T) Dt. 02.7.2004 informed that ADRM/LMG, though the Appeal
was made to DRM, regretted the cancellation of transfer order to KXJ (Karimganj).

Copy of the above order is annexed as ANNEXURE ~ G.

That moreover, while making the transfer order mentioned above, the seniority rules were

not followed. It would appear from the relative seniority list that despite having juniors in
the grade this humble employee has been victimised when only 12 months of service is
left for him. Moreover, Sri Shankar Kanti Biswas, CS (GoodsyNGC in Scale

Rs. 6500-10500/- 1s withdrawn from NGC (Goods) and being utilised by DCM/GHY on

“administrative ground”. Your good conscience would invariably agree, My Lord, that a
Senior Supervisor within the ambit of highest scale cannot be “withdrawn” from a highly
sensitive and commercially earning place of Rly’s New Guwahati Goods area and
“utilised by DCM/GHY™ on “administrative ground” like a ‘Minister without a portfolio’.
This action of the Administration invites “ DISCRIMINATION ” and thereby hits the
Arts. 14, 16(1) and 21 of the Constitution of India for the safeguards of the citizens in
respect of their “Right to employment”.

Copy of the Seniority list is annexed as ANNEXURE - H.
That Sri Bakul Kr. Dey, who is junior to the Applicant and under order of transfer to
BPB, i.e., Badarpur by the same impugned order of transfer, is now posted as Cash

Witness under FA & CAQ’s Cash Office at Maligaon, Guwahati-11.

Contd......P/4 - That the............
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4.12

4.13

4.14

4.15

4.16

2%

141

That the Applicant has been posted to a section at New Guwahati Goods Shed where
Handling of Money Value Books has been stopped from 1-4-2003 and he is to perform

the duties having no relation with the commuters of Railway,

That incidentally it is mentioned that the sanctity and the force of the impugned order of
transfer has not been maintained and effected at all, save the pressure upon the Petitioner/
Applicant for its operation, by the issuing authority, as Sri Sankar Kanti Biswas in the
Senior Supervisory grade in Scale Rs. 6500-10500/- in the capacity of Chief Supervisor
(Goods) as reflected under Sl. No. 1 of the Office Order No. E/39-20(CYT) Pt-II

Dt. 16-01-2004 is being utilised by DCM (Divisional Commercial Manager) Guwahati

for his personal assignments in the name of “administrative work”. Other Sri Bakul Kr.

Dey, Senior Goods Clerk, as reflected under S1. No. 4 of the said Office Order has been
posted as “Cash Witness” in the FA & Chief Accounts Officer’s Cash Office at
Maligaon.

T QRo-Frrooy
A-Dv s ot

-

How the misuse of Public money is ! The above two works are done in other offices by ,E\i

persons of Junior Clerk’s grade. These actions and examples of the Respondents are but U

arbitrary, whimsical and discriminating. <
S

“Administrative ground” and “vice existing vacancy”, but it has not been reflected in the
said Office order as to what was the administrative ground and from which date the
vacancy at KXJ has been lying and how it had caused now the “administrative ground.”

That in the aforementioned office order the Applicant’s transfer has been shown as.on., g\

That it fails to understand that when the transfer order was issued with the approval of

ADRM (Additional Divisional Railway Manager), then how the appeal for cancellation/
modification/consideration could be reviewed and orders issued by the DCM/LMG
(Divisional Commercial Manager, Lumding) upholding the earlier stand. This is a sheer
indication of brazen decision, wanton attitude and vindictive policy to cause stringent
hardships to a sincere employee for no fault of his own. Moreover, the DCM/LMG has
arbitrarily exercised his excess use of and abuse of powers for reviewing a matter when /
the appeal is made to DRM (Divisional Railway Manager).

That this humble memorialist most humbly and with suave submission state that even on
the face of prevailing system of all statutory Rules that an employee should not be
disturbed of transfer on the fag-end of his service-life, i.e., when only two years is left to
retire on Superannuation and in such circumstances should an order of transfer is made
far from his settled working place and/or home town, it would be a colourable exercise of
transfer on “administrative ground” and shall be used as cloak for punishment on “Bias”

Contd.....P/5—and............. ‘
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420

421

5.

5.1

52

s

and “malafide” and when this Malafide is proved “where power is exercised for
extraneous or irrelevant considerations and or reasons, it is unquestionably a colourable

exercise of power or fraud on power and the exercise of power is vitiated”, as opined by ‘

‘the Hon’ble Apex Court.

That I have no malice against anybody’s benefit. I have only grievance for the
discrimination and differential treatment of administrative thought and action which
«causes unfair play and miscarriage of justice.

That the contents of the impugned orders are indicator of a clear ‘motive to disentitle an
employee from his lawful rights” for no fault of his own.

‘That the aegis for the Applicant’s submission is covered not only by the Fundamental
jn'ghts of the service matter but also by the Railway’s own set of rules and, hence, it
‘attracts unfair, unjust, irregular, bias and malafide actions of the administration to put the
Applicant to both mental and pecuniary hardships. when only 11 (eleven) months are left

|
for his service.

That these humble Petitioner/Applicant most fervently prays that till finalisation of the
‘Original Application placed before this Hon’ble Tribunal your Lordships may be kind
enough to issue orders/directives to the N.F.Railway authorities to stay operation of the
proposed Transfer Order mentioned above so as not to victimize the Petitioner/Applicant
by this unfair, unjust, illegal and arbitrary issuance of transfer order.

That this humble Petitioner/Applicant most humbly and placidly submits that this petition

: may kindly be liberally and gracefully considered. Otherwise, this humble Petitioner/

Applicant will suffer irreparable loss, stringent pecuniary hardships and mental agony to
: maintain two separate establishments with his meager income at the most end and crucial
* period of his service-life.

' GROUNDS FOR RELIEF :

. That the transfer is punitive simply because of the whims and caprices of those who are
' in the higher echelons of power.

That the colourable exercise of power in the name of “on administrative ground” vitiates

the correct decision and causes miscarriage of justice.

Contd........... P/6 - Falrness ............. |
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5.5

{n
[

5.7

5.8

Y

el

Fairness of the Administrative Justice was not observed and the Railways own set of
Rules flouted.

1

28)F /ol

hdv

The impugned order has invited the infringement of Constitutional safeguards for the
“Right to Equality” and “Right to Employment” and thereby hits the Articles of 14,
16,(1),21,&309 of the Indian Constitution. '

—

-

Discrimination is candidly expressed in the case of the Applicant. That there cannot be
any discrimination of employment in regard to any policy and/or administrativg( and 22y

justice.

While regretting the Appeal of the Applicant, firstly it was not put up to the competent
authority, and secondly when put up, no “Speaking orders” was reflected, Hence it
postulates to be of “non application of mind” ande=“miscarriage of justice.”

Principles of Natural Justice have been totally evaded and thereby invited both “Bias”
and “Malafide”.

DETAILS OF REMEDY EXHAUSTED :

N MaXaon S W

The Applicant declares that he has availed all the remedies available to him under
relevant service rules mentioned under the above Annexures to the best of his capabilities
and without getting the proper relief to his grievances he has come to this Hon’ble

Tribunal for having Justice.

MATTERS NOT PREVIOUSLY FIELD OR PENDING WITH ANY OTHER
COURT :

The Applicant most humbly submits that he did not previously file any appliéation, writ
petition or suit regarding the matter in respect of which this application has been made
before any court or any other authority or any other Bench of the Tribunal nor any such
application, writ petition or suit is pending before any Tribunal or Court in respect of the
subject matter of this application.

Contd........P/7 - Relief Sought.
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8.
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12.

. RELIEF SOUGHT :

‘;only) to be drawn in the Head Post Office, Guwahati is enclosed herewith.

An Index in duplicate containing the details of the documents to be relied upon is
‘enclosed.

X

I

| N

2
In the circumstances stated above the Applicant humbly prays that the Lordships of this g\
Hon’ble Tribunal may be pleased to set aside and quash the impugned order and direct A
the Respondents to maintain the status quo and thereby allow the Petitioner/Applicant to 1
continue and complete his remaining service in his same place and position where he is ) (
stationed for about last two decades. ' ’
INTERIM RELIEF :

The Applicant most humbly prays that the Lordships may be pleased to issue an interim
‘order for stay of the impugned order of transfer and direct the Respondents to maintain
the status quo till finalisation of this Petition.

PARTICULARS OF APPLICATION FEE :

m

Indian Postal Order No. 20G112269 dated 26-07-2004 amounting to Rs. 50.00 (Fifty

DETAILS OF INDEX :

/\/M?’OO\ Ly

LIST OF ANNEXURES :

"AB,C,D,E,F,G,H.

In the premises aforesaid your Petitioner/Applicant
prays fervently that your Lordships may be pleased to
admit this Petition/Application and be pleased to pass
stay order and/or further order/orders as your
Lordships may deem fit and proper.

Contd.......P/8 — Verification.
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VERIFICATION | o
A

I, Sri Narayan Singh, S/o. Late NP X Wj/v aged about 59 years, t
HCC (Goods), New Guwahati Goods Office, N.F.Railway, Rly. Qr2S " 3% TF 4
Bamunimaidan, Guwahati-21, do hereby solemnly affirm and verify that the contents of
paragraphs 4.1 to 4.13 are the facts of the case and true to my knowledge, information

and belief and that I have not suppressed any material facts and the paras 4.14 to 4.21 are

my humble and respectful submission before this Hon’ble Tribunal.

AND I sign this VERIFICATION on this ......... S0 ... day of July, 2004.

. \
Place : Guwahati. N CUL@?’ an S M%
Date - <30 8F 00l SIGNATURE OF THE APPLICANT
To,
The Deputy Registrar,
Central Administrative Tribunal

Guwabhati.
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CDRM I NFRIly | Lumding
o ( ‘Through Proper channet)

Ref:- E 39-20(GC)(T) Pt.IL dt. 16.01.2004.
Sub:- Request for cancellation of Transfer order.
Sir. : : v

In the reference cited above, [ beg to state that 1 have been ordered to
be translerred from NGC to KXJ. In this connection [ beg to state that 1
am due o retire from service in the month of June 2005. This transfer
order is a big blow to me at the fag end of my service when Iam left with
fess than one and half years to attain my superannuation. [ shall be greatly
disturbed at this juncture if I carry out this transfer order. Morcover, there
is provision i the Railway Board vide circular No. D:F(G) 61 TRD/G did
21.8.61 thal an cmployee due to retire within a period of two-years should
[be excluded from the purview of transfer order.

I. therefore |, request you to arrange cancellation of my
wansler-order to save me from the purview of uncalled for harassinent
Sir, it is for your inforimation and satisfaction that I am not attached with
any public work for the last one year.

Yours faithfully.

: N 2 X oM ,‘g"ﬂé)%
¥ 0y
&' - : ( Narayan singh J
HD .CC/G/NGC

Advance copy with reverence 10 :

AL, (1) DRM| NFR| LMG (by post)

I ¢

e (@) Branch Sceretary | NFR | MU | NGC Branch.
SRONE '

(2) GM(P)| 1 F R| Maligaon

{3./M (3) Branch Secretary | NFR| EU| NGC Branch.
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W 3 |

‘.Jiix’.'ﬁ-«'}/i\’.l.f Raijway,

1

Luing

1o, Praper channel -

Subiprayer for modification of transfer order.

e L Raibway Board’s L/No.D/E(G)6I TRD /6 dated21-3-61

2DEM (PYLBIGs 0.ONO 1/39-20(GC) (T)PT-2 D.16-1-04 and
&;g)/’l é~"NCT) Lerfe sl f?—-‘-{f 2o, )

capsabilly 1 beg o subniil that sipee April *03° T have been working in the
isentycetion in Geod's Shed/NGC where there js no public dealings and I am
R S

oz end ol my service li'e, leaving only 13 months to attend retirement,
. b )

The office order issued at the end of the DRM(P)LMG dt —16-01-04
ransforred me to KXJ at no fault of me (at least not
meompatible with the standing
Board ‘s Let

LIPS
snciosed).

informed), is- qinite

stalutory policy instruction issued under Railway

ter (Refl1) Dt.21-8-61,not to disturb if 2 years scrvice is left(copy

3o that as it m

stage it is quite impossible for me to shift to other station leaving Guwahati. -

111 this context ,most respectful
pleased to modify the
Gusvahali and oblize.

‘ Your’s faithfully
T D040 |

‘ S‘*}D/ Narayan Singh
R R ' HD/CC/ G/N GC
F-Q\/w\)‘b” . o :

< 3
2qfa(SYy
R LR e SR

Ly ot (b6
sl @acde Cupertiten iy |
7o Gle N qgmﬁi. |
' £ -Q‘.’"
], B, fielloag/lin L0
‘ 3
” . .
4 :

ay ,I am preparing for my permanent settlement and at this

ly I beg to crave before your kind honour to be _
order to accomodate me else where within greater

4

'29/4/4},

sy

14'



Lﬁmding._ | ’

Thro: Proper chariel :

sir,

,
!

Sub: Appeal for cancellation of tranafer of sri

t
i

singh, HCC(COOds)/NGC.

Ref:  ppH(r)/LiC's Offico Order cominunic
(1) PL.Ii dated 16- 01+2004 £ollo

zed'by letter 10: B3
136-N(1) dated 1‘3..«4...7004.

A e ot vare o
'

At the outset INAY fe021C

ccused for ¢nLLnd¢ng upnn juzt

valuable time for cubmdtting this appeal for £av0ur of yonr

ktnd perusal and sympathetic congideration for cancellation of

the orderse under Lﬂfornnve ‘for transfering me to KXJ Just cn thae

eve of my retirvoment on superannuation

.

1) That fiqht sincee my employment I have bccu charrying out ny

duties éntrusted to me by my superiors with all Wy d*]iwonnn

4

since- ricty and devotion to duty and thnre h\d been no adver: .

ACRs communicated to me thwughout my CArQera-

2) Thal as pot prevalling. system all employof Are relieved ot
thodx ;AH)J‘("P‘R1|(U[ﬂ Vipyesd e wnuv*tar"" CAangactlcna are Lot
A}i"‘_‘t I) 'HX - ,(\,H "r“f.. l:-\‘. K ce T o ( ‘ .. /. yre v
ved and 4uqmwrollary I have: Leen'pu* to the stasc
/\ v, . .

of the NGO Coira

“Al—"\ /’l - ¢, ]
.nth Bt o
shed since April,2003, whoere thg:h.ﬁ'

oulblic dealings,
. J

4 . .
\/#3) That in the aforementioned Office Order my trang fer has bron

shown as on " adidnlstrative ground * and ™ vice azicting
vacaney®; but 1t has not been reflectéd in thoe anid Oy jan

Qrder an o Vit van thio

Aahedndntrative groand and o

«POWu}&flﬁLJ}‘ ?SQ \DCfA7/

- | C()ntd. . c"\‘i])icllo .0 |
%4_ Z/ /Mxﬁ’lf ‘

HAarayan

ated under HO: E 24.7

[V N

«

e

£
r
i
¥
3
i

N

e
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| >
j;%'which date the vacancy at K&J has been lying:and“how it haa

caused now the "administrative_ground."

4) That the ground of » admingstrative"

., as is undcrstodd from

the vVery nature of the transfer order itself, postulates to

be colourable issuance of orders for deliberately harasaing

this dutiful , dedicated and sincere employee, and tnat too,

when his cnly 13 months of service is leftFo finally retire,

5) That agaient such rudimentary, ruptural, arbitrary Ard unfatr

order of transfer mentioned above T preferred an appeal to

your good c0necjence for favour of sympathetic considoration‘

equitable justice please vide my application datcd 02-02.04

but from the DRM(P) 's letter dated 19~4-2004, which Was cignbd

‘by one APO~ Mr Mukherjee, it appears that my aforementioned

appeal for consdderation has not been re
hand

ached to your benian

for reviewing the matter and disqemindting juutice to

thi

6]

humble emloyee who is now recPoning for his fin:l scttledo

ment of shelter and fanily affairs' performinccs a8 rightful

duty - of the head of the £amily. The sajd letter of 19-4.04

indicates that it was issued " as per onﬂerq of. DCM/LH( ",

\34;)'rhat it falls to understand that when the tranefer order wan
iss

sued with the approval of ADRM, then how the appcal for

cancel]ation/modification/consideration could be revivmd an

orders is

d

sued by the DCM/LMG upholdwng tle earlier stand. Thirc

f
is a uheer indication of brazen deciOion, wnnton attitudq anl

,vindictivc policy to cause stringent hardships to a sincere

employee for no fault of hio own, noreover, the DCH/LH han

arbitrarily excreised his excess use of and aouge of pouern

for revigwing a matter vihen' the appeal 4is midc to DRM,

. T
e

x//ﬁ) That this huuble memor i

alist most huwnbly and with suave .

,.' ,.‘..‘*2_ , / & : ‘ /V

o U,

‘I—



K/ﬁ/ That I have no malice against anybody's benefit. I have only

,:num!qsion state that even o
s -

‘.by the Hon' ble Apex cOurt.

n the face of prevailing system Of

all statutory Rulesvthat an employee shodd not be disturbed of

tragfer on the fag-end of his service-life, i.e., when only two

' “‘i’(\g M‘Q*‘M /&M t«-‘rtu«.&
years is left to retire on superannuution; should an order of

traﬁfer is made far from his settled working place and/or home-
Lown, it would be a colourable exercicse of tranhfer on " adninin-

trative ground " and shall be used as cloak for puhishment on

"Rias" and "malafide" and when this Malafide is proved " where

power iu exerciacd for extraneous or irrelevent considerations and

ox roasons, iL is unquestionably a colourable exorcioe of pover

_or fraud on power and the exercise of power is vitiated“, as opined

-
/

VB) That moreover, whjlo mnking the transfer order mtntioncd 3bu«e

the seniority rules vere not followed It would appear from the
relgtjvc senior1ty liot that despite having juniors in the grade
Lhiu humble omlpoyec has been victimised vihen only 12 months of
service is left for him. Moreover, Sri Shankar Kanti BquIS Cs
(Goods)/NGC in scale Rs 6500 --lO%OQ/e is withdrawn ernIHOP(Goodq)

and being utilised by DCM/GHY on ":administrativakground.". four
1 :

good conscience wouid invariably agree, Sir,.that a senior super-

: ( o U

visor witlhin thea aabit of highant nhnlo unnnu} Jew -0 (AR RIS PP

from a highly acnsitive and comncroially earning pl&co of Ly

NGC Goods arca and " utilised by DCM/GHY " on " administrative

ground " like a 'Minister without a portfollio', This action of

. ' . u
the Administrapion;'"iQVites "DISCRIMIN AT I o;n

and thereby hits the Arts. 14,

16(1) and 21 of the Constitution
of India for the safeguards of the citizens in respect of thcir

" Right to employment ",

grieVancc for the digcrimination and differential treatmont

contd...4.° of..
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4 - ¢5(£Ek;/ S 14
'ﬂf Administrative thought and action  whial caunes unfair

who o play and miscarriage of Justice o

| '7p"10, That, sir, this much consideration and favour I can claim
:;;:firom my employer that they should take a lenient view of
xall aspects and shall not disturb me from this present -
place of posting Just on the verge of my retirnmnnt conni- -

dering ‘my whole hearted service culminated at the.cause of

the Adninistration.

In the premicen abovae, I would thoroforc,
fervently pray that your magnanimity be gracicus

enough to look into my appeal profoundly and

revi<cw the transfer order under reference most

sympathetically' considering my present condition_

‘and the mental agony of mg and my family members f
Just on the eve, of my retirement and .accord your

benignvorders for cancelling the said”trqnofcr : '

" oxder and/or"modifying the orders for my stay at

gredter Guwaheti—complex according to my pay, peat,

scale & capacity and theleby oblige,

- o | B

{

The prwto COpies of my above transfer order . thevlettor of i
 DR(P)

hronrelf
and my anreqenLaLions are enclosed for of your ready-—
A -

Iefercnoo and kind perusal.

1 shall remain ever grateful to you for your

kind consjderation and susceptible orders plea e.q
With gll,humility and regards,

DA: As above. " Yours faithfully,

( NARAXAN SINGH

| |  Noang m\gmg/« o
Dated, the . May/04. ' JG[&V@L

HD/CC/G/NGC under Chief Gownle
- Supdt:(B.G.Y, N.F. Rly., o
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N, F. Railway,

PI'OVINOHGI'IGH'Q[’W st ﬁ,n on 1at April, 2002,

Ceteqory -HCC(Goods), Scale :- Rs. 500043000/- . '
Osptt. ™ Treffic, Unlt :- Lumding Divn, Classlﬁcatlon DM Controlled.
Crlterlon - - Uength of non-fortultous servica in the grade duly malmaming Inter

. Office of the.

- Sanction - 45’
' Actual -41
-se-seniorlty

9
4

Divi.Rly, Manggevr(P)/

;Lumdlng,

SN {Name of the employee Oomm- Dateof : Dutauf Datecf Co thﬁd.-"Remarks-~:zj5;- L
Juilty  loith, Apptt, - plomo.. - J/Offg -} o T
S/Shrl, s ~ v
1 Md.Sahabuddin Ahmed, UR 1946  1.6.66 16.289  Confd. -
HOCIGYKXJ. o ‘ C : A -
2 M.Banerjee, UR 17145 2666 22587 "
HCC(GYOMV. v e CoL
3 K.K.Chowdhury, UR 28145 2686 . 29.7.88 - "
HCC{GUNGC, ' : : _
4 Dilip Sengupta, - UR 1348 2666 15588 !
HCCIGYSCL, e L o
5 Suresh Prasad Sinha, UR 511,44  26.7.66 14.5.88 "
™ HCC(G)NGC. ' .
6 Rabisanker Daimary, ST 19.453 29.9.78 8390 . -
HCC(G)NGCM. B i
7Bedanand Labh, . UR 181048 21.8.68 3,490 A
T HCC/GINGC. . : ' ' '
8 Haripada Debnath, ‘UR ... 311045 21668 . 1.3.90 °
HOC/G/BHRB, - o
¢ Slta Ram Singh, UR  1545. 2766 - 83.90 " :
HCC/GIK X, . ‘ ' i
10 Badrl Nath Thakur, UR 20444 127.66 2049 g
HCCIG/ID. L . o
\ N Narayan Sirgh, UR 18645 12766 - 13591 -
HCC/GMNGC. S ' _
12 Matilal Malakar, SC 11054 111175 474200
HCC/GICRZ, o o ,
13 Balznath Rém, sC 11CMd. 19811 12.8.90 " !
HCC/GIDMY. ‘ - 27482 _
14 Bishnu Ram Boro, . ST 1.6.54 16.2.79 8.3.90 "
TTHCCIGINGC, . ‘ o
15 Rameswar Prasad Das, UR . 1.11.44 26.7.66 13591 “
~ HCCIGINGC. ' '
16 Samiran Sinha, UR 287.44 18.7.68 8591 v
HCCIGIDMY. j ST i
17 Harmram Das, (Jterte ) SC. 18643 - 1,582 8891 "
HOG/GINNGE, ~ V™) ™ . 26.1.68 o
18 Blias Nandy, SC 21152 11.9.82 8.5.91 "
HCCIGAMG. ‘ ' o "
2. 19 Ranjit Kr.Das, UR 13.12.45° 24.3.65 1393 . ™
HCCIGINGC. o ©27.3T1 :
20 Makhanial Deb, - . UR 23243 47.6,66 1.3.03 "
'HCC/GIOMR, * "~ v ot 7.2.72 !

o

Contd...



iR

21 Siba Ram Bordola,

ST
HCC/GMBN,
2 KulaChSingha, .- UR.
HCCIGMRC, [ PVOR)

" 23 Biren Ch.Kalita, © UR

e HCGIGINGS,

" 24 Mono| Kr.Barman, UR
T HCCIGINGC. -
25 Dayamaoy Das, UR
~ HCC/GINGC, ‘
.26 Subhash Sarkar, UR

HCC/GILMG. RN
27 Benudhar Dias, ST
T HCCIGINGE. -
- 28 Harl Kelita, v UR
T HCT/GINGC,
28 Ram Milen Singh, UR
HCCIGIK. L £MD
- 30 A.C.Dhar, UR
- HCC/G/IDMR,
31 Kallya.Ch.Basumatary, ST
— HCCIGINGC. . .
32 Chekreswar Borthakur, . . UR
T HCC/GINGG. - '
33 Uttam Ch.Medhi, SC
“THCCIG/NGC.
34 Pranoswar Das, SC
— HCC/GINGC.
356 Subhash Ch.Sen, LR
HCCIGIKUGT.
36 Anup Kr.Dey-l. UR .
T HCC/G/NGC.
37 Ramani Cas, SC
™ HCCIGINGC. -
38 Indrajit Das, sC
— Rg.HCC/GINGC.
39 Sankar Acharjes, UR
™ Rg.HCC(G)NGC. - ' :
40 Bhola Prasad Sarma, UR
. HCCIGILFG.
41 Brala Kr.Sinha, - UR

HCC/G/RMR/SCL

N.B. :- Representation if any against the seniority position should be submitted . - )
within one month from.the date of publication of senfority list. No representation -
will ba entartalned if it is not submitted in the stipulated pariod.

PINo. ~ |
1.7.48 . 108.70 1303 v .Due to-punishment.
S R K X T PR L
26450 28475 | 4484 " Dugtopuihent . |
: o ‘ c . .‘ e . '
1448 29475 1393 v
CWA51 204076 - . 1,303
14058 20277, +TMa@a
O PR PR S
23149 27678 .. 10096 -
11.55 . . 1211.827771  23.5.96
9476 oo :
1455 10.8.78 19.9.86
4846 164167 - 10896 " - . Restorad ds HOC(Q)
. 19.12.80 31.3.2002 - waf 313.02.
1145 20081 5996 @ " S
- 0767
30,856  13.9.82 23006 % .
1959  7.10.82 141096
1150 16487 - m8EeT v
1258 2767 20297 "
5756 3778 - 165,200 * Cfig, i
18257 13,10.82 2411.00 ofig.
30150 11.0.82 241101 Offg.
1480  10.12.82 241201 Offg.
1454 121182 27.11.01 ~Ofig.
15646  19.11.69 28202  Ofg.
19.2.83(GC) -
1355 4269 70202  Of

. F&a ~
for Dlv‘i.‘Ra‘Maijanag (F ‘

’ 'N.F.Raliway.Lurnding.
. \"
'

R
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{
PNo. o o E | "
- No.E/39-20{SHY) Lumding Deted & 1 /12002, Y
Copy forwarded for Information and necassaty action fo :- v , SR
, - | Steffconcerned through proper channel, 2, GM(PYMLS, . R
3 C5/Goods/NGC, v : / L
4. SS/KXJ.DMV.SCL.BHRB,JID.CBZ.NNGE.LMG.DMR.HBN.PNGM.KUGT.LFO. !
4 ATM/BPB, 6, APOJGHY, = - , . S e
.0 Genl.Secy., NFREU & NFRMU/MLG with 3 spare coples. L ' e B N
7 DivL.Secy. NFREU 8 NFRMUILMG with 3 spare copies. 4
- 8 DM.Presldent, SC/ST AssoclationdLMO with 2 spare coples.
Y Spara copy for P/Case.
oy
Lt i
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' 4
|
i
v } ! :
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Morayon Singh

Uniom of Indic.

2s Chicl Commcreic

nger, o «Rallway,:

Moligoon.

v o

The Chiel Persommel

OfTicor, I7.f.ieiluoy,

Maligoon,

Y, The Divisinnal

Cormecrcial Mg er,

O

DP°/NFR/LM

;

eee Applicont. 0%

DEICH, GUWATIATI .

v

[}

Al voeat
Guen=at o™

va
3. 2ol

N
NL

4\"

MW Hodilucy, Guuwohotie oee Respondonis .

~-AWT D=

T THE HATTER OF

Writton Stotonent ©or ond o behalf 61

the respondonts .

The aswering rospondeiled ndst

oo wrler

L il

T Thog, the answerdng respondonts

the copy of the opplication filed by the

mderstond the contonts theredl .«

respeetiully onoweot

have gone through

opplicont ond have

Comtlaeaee?

-t



el

2 Thot, the opplicntion sulfers for wont of volid

cause of zetion. The gpplicont ggiluvdted ohout the tronsfer

-

e g L

mgtter, vhieh is ~e of the incidence of his service in the

Roilways « The epplicont Heod Cormereicl Clerk (Goods) 4n

se2le p. 5000 - 8000/~ ot llow Guwohotd of Lupding Divisiom

of e Roiluoy hos peet tronsferreod and poSted in stne
Lomding Division of 1W.F. Roilwoy ogodnst existing vaeoncy ov
Koringonj Station in stne poy ond setle oy administrctive
groud in Jonuory! O ynder DRM(P)/HWF. Reglway, Lundings
OfTizo Drdor 0. B 39-20(G+C.)(T) Pt.I dated 16 .01.200k,

copy of which has been cmnexed s Amexurc-A ©0 the Sppliet

tidne

3. That, the opplicont has got no right for filing the

cxisting right ctc. has peon infringoed

A
oy
iy
l.J
[ 4¢3

25¢ 28 nnc 0

Fad

cr his pay senle of poy od pdSt ctc. vere

=

ad py 17is Trons
nnt offected.

|
Le() Thot, the opplicants reprosantation oglinst his

, )
tronsfor were already disposcd of by the competent authorivy
nuch earlicr, As will gppecr fron the Aspnmexures D cid G o
the oppiicttdom his gppetls/representations dotod 2.2.0k,

29 e O o 10 5O+ were duly congsidered Dy proper T Ccoppe-
tont cuthority and were disposced of with spetking orders
ofter duc opplicition of nind with rencrks inter=-21il thot
his tronsfer docs :iot core within the purvicew of periodictl

tronsfer ond sone was dme o ofdypinistrative ground cand that

he should copply withy/chrry out the traggsfer ond posting
Drder t0 Karingonj innediately without delay nd thot his
cppetls for concellation of tronsfeor ordeor were not acceded

"GO .

C(‘}:']_t"}st ®seoq .3



'.—

L.(h) - Thot in vicw of opwe, the present cose filed p

<

vhe gpplictnt on 2482004+ or go vithout complying with the
Adpinictrationt's Order is nothi ng but o attenpt ©o dedny
the tronsfer nztter and o attenpt to frustrate the Adminis-
trationts Order velidly passed in the eise, nore 50, wvhen
the opplicant was cletrly intinaved by the compevent cuthori-
tics in respongc O his oppetls thot his roquest Ior conce-

1iotinm of the tronsfeor Order ¢tmpdt be acceded o and he

shopld carry out the troncsfor order.

D That, the gpplication is not mointiinople in its

present fom and is £it e ©o be dispissed in liminc.

Ge Thot, for the scke of brovity the neticulous denied
of coch ol overy stotanents/allegations of tho opplicont oo
node in the gpplication hos been ovolided, without adid téing

4

the correctness of those overnents which arc n»ot specifizally

adrd ttod herownder.

Further, the rospondents do »not adndlt Dy of tho
e oy da

c1legations/stotonents of the applicont cxcopt those which

oY
ore oither horme on 1‘0001‘&13,\ are noOt specilfictlly adnitted by

the respmdants.

The respmdents have been odvised ©o eonfine their
replics only on ThOSe points which ore rclevant in the ctse
for the pyurposc of Judicial decisio ix the chse.

AR Thot, the cose 15 quite vexations one without Ly
supstonce 2d is the sutcone of the after=thoysht of the

;:ppl;i.c:znt .

COZ]JG‘:.L ssenes i}‘f-
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8. That, with rogord to avernonts ot partgrophs L1,
o2 ~pd a3 of the opplication it is submitted that the
Spplicont who was posted ot IHew Guwahati Reilwty Station

R

~5 Hezod Goppercicl Clerk (Goods) has peen tronsferred o

ol a

Koripgonj Roilway Stotion in Sane prst and poy setle and piy

o ~dnindstrative grouwnd.

-l

His asgertios thot he had been eonuinuously

combinuing in scone station i.c. Hew Gurchati for apout

188
[ &}

2 deocodes 28 o redrd oy considercation of his sincerce ondd

dodicated service, i5 not admitted o5 eorrect since posting/
- ES N

R adh  of o stoff particuler stotion 15 dependant on

odninistrative necessivy and beoier utilisationy/distriphytion

Do Thot, with regoard to overnaits ot parigrophs bk,

he5, 446, Ma7, W8 and H9 of the opplicotion 1t is subpitted

ck
ct
iy
@]

oo
oho

applicont is due to retire on 30.6.42005 = super-

S e
.

onnuation o8 his dote of pirth is 18.6.19%5 and this retire-
nont Aote eomot be o valid growndy for frustrating the order
o tronsfor when such order has peen passed o Adndindistrotive
grognd ond sone is not o periodictl tronsfer =nd Reglwoy

Bo~pdls circulnys ctce 28 guoted by the 2ppli cont is »ot

el

cpplicable to his case. His reteitinn ot Meow Guuohati Rog lway

Stotion Or netr about is ot eonducive v the Roilway's

interest end not demicople cte. which moy deter Vigilonce
. < (o KR )
doportnceits pl"OCCOﬂll'lBS’\C.{'jZ‘.lIlSt hin and sene 3 others (who

heve 2150 bean ordered for transfor tO other sutoions ). Morc-

over of per his stoteunent he is alreddy sorving ot this
particular station (o ow Guwohoti Station) for the last

20 polrs.

C‘)zldl—!clo R R 005
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Further, his sppocls doted 22w=Rhx 2.2.08, 291,04
md 16.5.0+ were duly considered by competent authority i.ce.
ADRM/Lunicking and sane was compmpicated €0 hinp vide Divisioncl
Rodlwey Monoger (P)/Lundingts letter dated 2.7..200% (Copy of

wvhich omexed o5 Amcxure 'GY to the application).

10. That, with rogord €O avernients/cllegations ot portgro~
phe 4104, 11, W12, La13, bk, L5, L;..'t@, 4,17 ond 4,18
of the opplication it subn_t ed thot the eomtention of the

applicont thot How Guwohati Goods Office is highly sensitiv

o}
el 301111:101’313113[ coming place of the Rodlwoy i odmitted. The

had 0 be issucd in grofter odninistrotive interest wid oSpe=

.....

cizlly when nis conduc t vas pder inves tigtuion ol vigilonce

XN sttt bl

onco woag thore. Qut of 4 staff, once Sonkar Konti Biswas ) CaSe

Loy

(Goods )/Hew Guwalhnti vho was 2lso tronsforred and withdriwn

fron Heow Guwohatl Rog lwvoy Stotion on adndinistrotive growwd hos

-

e .

~lrendy retired from Reiluay service on 30.4.200k. It is 2lso

su 3:1' ttod thnt the Divisimal Commercinl Maiager, Lunding never

rovicwed the tronsfer order which wos gopproved by the ADRM/
1ing . The Order of the Divisional Conmercicl Mﬁ‘l:f‘ﬁv’/Lw Aing
A3 -

s o Coa) nRYT &MW XL@ A'D("\"\I Lo o
is donded that there hos beol on ] discrininatiom in the
cnae o8 nlleged or there hos been any violation of Arvicle 1L,
16(1) and 21 of the Coestitution of Inddic ond thtv che oppli-
coit hos oy 'Right to aaploynent! o5 per his Swecet Willorw
tho soniiori uy 1ist Annexed o5 Angnexure I €9 the pplictiion

has got (4 oy relovonce in the ense or thit the Som ctity ond

the force of the ippugned order of tronsfeor has oot beon ntin=~
toined and offected. It is cophoticnlly denicd that there hios

o1 oy rpis-use Of public noncy &0 21lleged by the applictnt
b y 11 I 7 DT ‘

or thot cctions of the Respamdents 2re arbi trary, whinsical

11 e n 1 Dl T 440 +¢ - 13 o1 e
~d diserininotor It i too nuch Ior the Spplic (v.l.u.C
I AL smt
Pars Lo of the opp i) to[ & that the adni 1;t_str?-ti0n Shoyptd
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Or rotsos Or 2 froud o pover
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A
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circunstonces Ior
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punl
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subritted thot 211

in this partgroph

ubridtted thot thore

[&

Or 0%

rtimms are quite inadnissir

chie instont troansieor

Circulor I
the adninistrotive

sonce Further,

211y
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violation of Fmdaonentcl right in scrvice notter o5 alleged

~

or, there is oy violation of Rodlwoy's ownl sct of rules whi

night ottréet uwnfoir, wjust, irrcgular, bics ond nolafide
ctimmg of Ab ind ‘Stl tion or thot for any hordship oo alleged

by the applich: the Roilycy adninistrotion is liople, or,

thot the applicont will suffer irreptroble 1oss by such

!
tronsfeor ctee o8 alleged.

12. Thot, in view of vhot hove beeon subnitied in 2hove

poragrophs of this written stotenent none o©f the growds Ior

rolicl ~g neontimed in parcgraphs 5 of the applicttion and Me”
roliof oo sought for wider paragrophs 8 ond 9 of the oppli-
ention are susitoinaple under low ond foce of the cose and

thus the proyers of the applicont arc licple €0 be rejected.
13 That, it 15 subnitied thot 211 the actioms token in
the ease by the respondents sore quite lognl, valid m=d proper
~d iy comsontnce o the ProOViIsSinng of eoxtont ruleos o the
supject ol have been token after duc opplication of nind il

eomceop-t Of naturcl Jus tico os well and thot the presont ciasce

Ual

of the opplicant is baded on wrong promiscs ond suffers fron
is-conception ond pils-intern T)l‘Ouw timm of rules ond lsws on

the supjoct besides being o sumdse oly an 1is the rosult
of aftor-thought action in order o frustit vbe the govoernent

deen L3

atio or couse delay in the dnplonentliion of the legally

velid ordere

, the aiswering respodants crave letve of the

n-]'l'o That
Hantble Tribwiel o file odditioncl written stotoment, il
Touwd necessary on reccipt any further ind orntion ¢tee about

the ease, or onds of JustizCe

L 0
COI]‘J’}-OO e s 9440

!
L 2 N s ik g B i s P T AL v,
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E
15. Thov, wider the foets ond circumstonces of the ease,
oo sthted in foregoing poarcgraphs of the writton stoteonent, the

instont gpplication is o0 noindsinaople wider low and oot of

" | I, Ashewo S,E/vua,m}fﬁx s of Lale
% N S @Y\%Jg/fo\ agod J)Llu { yoirs by ncCupati ‘)’1
Roilwey Scervice, working oo Dpeo //\/F R(/\-I /L-H/av\&&/v\ﬂg

of 1T« Fo Roilwly, do horeby "olmuly offirn
cnd svate that the statenonts node in parcgraphs 1 and ¢ are true

L0 ny xnowledge mid those made ot parcgrophs k(z), 8 o1l 10 are
“baged on infomation oo gathered fron records of the cosce which
I believe ©o be true oid the rest are ny submissing bcforc_'thc
Hontble Tribunsl mid I sign this vorificntion on 37l Nevembe,
12004,
) CQQ‘?/QM@/

' ITORTIEAST FROITIER RATLWAY

FOR AITD O DREHALT OF
ULIONn OF IUDIA.




